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THE VICE-CHAIRMAN (DR. BAPU 
KALDATE): All right. We take up statement 
on Fiji first. Mr. Gujral. 

STATEMENT BY MINISTER 
Closure of India's Diplomatic mission in 

Fiji 
THE MINISTER OF EXTERNAL 

AFFAIRS. (SHRI I. K. GUJRAL). Yesterday 
our Charge d' Affaires in Suva was called to 
the Fiji Foreign Ministry and informed that 
our Mission should be closed down within 24 
hours. He was also told that all Indian 
nationals employed in the Mission should 
leave Fiji within 14 

An Aide Memoire handed over by the Fiji 
authorities stated that the decision was being 
taken because of what it described as the 
"unfriendly and unwarranted acts" of the 
Govt. of India in: 

(a) Deciding to launch an international 
campaign against Fiji; 

(b) Banning trade with Fiji; 

(c) Opposing Fiji's re-entry  into the 
Commonwealth; and 

(d) Alleged interference of the Indian 
Embassy in Fiji's internal affairs. 

As Hon'ble Members are aware, the three 
initiatives mentioned in the list were .taken in 
response to setting up of an illegal regime in 
Fiji that had seized power after a military 
coup had removed the democratically elected 
government led by the late Dr. Bavadra. The 
fourth factor — the long-standing allegation 
of the Fiji authorities that our Embassy has 
been intervening in Fiji's internal affairs — is 
totally false and malicious. It seems that the 
illegal regime of Fiji is now disturbed by the 
strength of the democratic movement in Fiji 
and our support to it. 

The racist policies of the illegal regime are 
unacceptable in this day and age. Racial 
discrimination is on the retreat even in South 
Africa; it cannot survive in Fiji for long. The 
illegal regime hopes to 

stay in power through the classic device of 
undemocratic regimes — divide and rule. But 
the democratic movemen brings together in 
its fold people of all races — including 
indigenous Fijians as well as Fijians of Indian 
origin. It is our support fpr this multi-racial 
democratic movement which explains the 
motivatior of the illegal regime to insist on 
the closure of our Mission. 

I would like to take this opportunity to 
place on record Government's appreciation 
for the commendable manner in which 
members of our Embassy in Suva have 
discharged their duties. They have projected 
OUT policies faithfully and have scrupulously 
refrained from any interference in purely, 
domestic matters in Fiji. 

I would also like to reiterate that Govt, of 
India is firmly resolved to continue its 
support for the democratic movement in Fiji. 
This movement is opposed to the policy of 
racial discrimination of the illegal regime. 
Racial discrimination is inhuman and it is 
important that the World Comity should raise 
its voice against these abhorrent practices. 
India will continue to mobilise world opinion 
and sustain its support for the democratic 
movement of the valiant people of Fiji in 
their struggle for restoration of democracy 
and racial harmony. 

We shall continue to avail ourselves of 
every opportunity to voice our opposition to 
racial discrimination whatever its form and 
wherever it is practised. 

[The Vice-Chariman (Shri Bhuvnesh 
Ghaturvedi) in the Chair] 
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SHRI MURLIDHAR CHANDRA KANT 

BHANDARE (Maharashtra): Sir et me at the 
outset extent our very strong support to a 
large number of Indians and he people of 
Indian origin who are citizens af Fiji and arc 
now the subject of grossest of racial 
discrimination. As has been stated  the 
statement, well, it is on the decline even in 
Sourth Africa. I think, wherever his racial 
discrimination stands we should trive very 
hard for its elimination. It is nother form of 
apartheid and India tands out as a leader in 
this field of limination of racial 
discrimination or the emoval of the shameful 
blot of apartheid com the face of this planet. 
Now, I am 

happy to find that the statement says that the 
Government will support the democratic 
movement in Fiji. I wish this Government 
took the same stand when we were saying the 
same thing about Nepal. In fact, at that time, 
two days before the anti-democratic, 
undemocratic, Government of Nepal fell, a 
high-power team led by the Secretary of the 
External Affairs Ministry had gone and they 
were about to sign an agreement with Nepal. 
When they came without signing the 
agreement, I told one of the senior members 
of that team, "You are extremely lucky that 
the agreement was not signed. Otherwise, 
today, you would have seen the result of that." 

Now, on this, I want to ask this very first 
question to which I hope I will get an answer. 
Did the Government have any information or 
intelligence on this development? Well, I 
expect nothing because it had no information 
on Nepal and it sent a high-level team only 
two days before the Government fell. But I do 
take exception to the fact that the whole 
statement is totally silent about it. Then, there 
are more important matters. Is, there any. 
other  instance where out Mission or Embassy 
was asked to wind up in 24 hours without a 
state of war? We have been there now for over 
40 years since our Independence Had there 
been any instance like this earlier? What steps 
were taken to prevent this type of pre-emption 
by the Fiji authorities? Whatever has 
happened What now concerns me is, the 
statement does not mention it. Our concern 
must go to the people of Fiji who are being 
oppressed, who are being discriminated, on 
the basis of race. I would like the hon. 
External Affairs Minister to tell us as to -
which country is going to look after the 
interests of the Indians and the people of 
Indian origin in Fiji. The House will agree 
with me that it is a very very serious concern 
of mine. In what way has the Government 
decided to ensure full protection of the Indian 
interests and of the democratic interests in   
Fiji?   Ultimately,   India  has   always 
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[Shri Murkidhar Chandrakant Bhandare] stood 
for democratic forces and ha? responded to 
the urges of liberty, democracy and equality. 
Then comes the third question. I go back to 
1987. We decided to work for mobilising 
public opinion. If I remember rightly, at the 
Vancouver Commonwealth Summit, the 
entire Commonwealth rallied behind us. Of 
course, then, Rajivji was the Prime Minister. 
He had an excellent personal rapport with 
Hawk, the Australian Prime Minister and 
Lange, the New Zealand Prime Minister, and 
things worked in a different way at that time. I 
still look back to that proud moment when the 
entire Commonwealth rallied behind us and 
Fiji was isolated and racism was condemned 
in no uncertain terms by the entire • 
Commonwealth because one of the things is 
that we are opposing Fiji's re-entry into the 
Commonwealth. Therefore, the three things 
which will have to be done which are missing 
in this statement are as follows. No. 1: What 
steps are you going to take to mobilise the 
Commonwealth support? No. 2 which is 
equally important or, perhaps, more 
important: What steps are you going to take to 
mobilise the Non-aligned support? 

The third one  which is equally important as 
has already been mentioned, is how are you 
going to raise this issue in the United Nations 
and in what for are you going to take up this 
issue in the near future? These are the basic 
questions which I have to ask, particularly-as 
regards the steps' to be taken to look after the 
interests of the Indians and to mobilise world 
opinion. I do hope that this Government acts 
firmly, but if it continues to act as it has done 
till sow, follow a weak-kneed policy and 
expose weaknesses every minute in its 
performance, I think it will be letting down 
our brethren, our friends and the democratic 
forces in Fiji. 
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SHRI SUBRAMANIAN SWAMY (Uttar 

Pradesh): In the world there are three 
international communities—the Whites, the 
Chinese and the Indians. While the Indian 
international community is a 25 million 
strong, they are getting kicked everywhere 
and this has been the story since 1947 
beginning with Burma and it has been 
continuing. So the story of Fiji is one more in 
the serial of Indians being kicked around 
everywhere in the world. I, therefore, feel that 
this is because the Government of India, 
unlike the Chinese Government and the 
Governments of the Whites, does not have a 
doctrine as to what they will do and will not 
do in case the Indians are discriminated 
against in any part of the world... 

SHRI I. K. GUJRAL: Which Government? 

SHRI    SUBRAMANIAN    SWAMY: 
The Government of India. 

SHRI    l.K.    GUJRAL     But    which 
Government? 

2042RS—20 

SHRI SUBRAMANIAN SWAMY: Are 
there multiple Governments in the National 
Front? 

SHRI l.K. GUJRAL: There have been 
many Governments since 1947. 

SHRI SUBRAMANIAN SWAMY: It has 
been practice from the beginning that the 
Government of India has not had a doctrine 
and it is no excuse that in the past there had 
been no. such thing and, therefore, you don't 
have it either. And you know very well; you 
have been a part of all the- Governments that 
have come and gone. . (interruptions) The 
main problem is that the Government does 
not have a clear-out doctrine as to what they 
will do and what they will not do. Even the 
Indian community abroad tell us, they tell me 
when I visit abroad, if we know  where we 
stand, we can take care of ourselves. 

Here the Embassy has given, us all kinds of 
assurances in the beginning and then there is 
no back-up support once the problem arises. 
So I would like to know, first, from the 
Minister whether you, Mr. Gujral, having sat 
here for the last forty years, whether you as 
Foreign Minister will initiate some action to 
see that the country develops a doctrine or 
how to look after the people of Indian origin, 
wherever they are, and when they get into 
trouble because of the fact that they are 
Indians—if they get into trouble for other 
reasons, that is a different matter —but if 
because they are Indians they arc singled out 
an discriminated against, what is it the 
Government would do? I would like him to 
study what the Chinese Government does or 
what the White Governments all over the 
world do to protect their own citizens. Sir, for 
one citizen who was caught as a spy in Iraq, 
Britain went to such great extent and created 
such a tremendous international publicity. But 
here such a large number of Indians are 
defenceless. But all that the Minister comes 
here and says; .this should not happen; and he 
is giving 'pravachans' like an impotent sadhu'. 
And this is unacceptable. (Interruptions) 
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THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): No comment 
on 'sadhus', please. 

SHRI SUBRAMANIAN SWAMY: All 
right, I say impotent 'swamy'. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): There is a 
'Jogi' sitting here! 

SHRI SUBRAMANIAN SWAMY: Sir, I 
have only two more points to make. The first 
is that there is no excuse for the inaction of 
4be Government because the situation has 
been developing in Fiji for a long time. In 
fact, one of the Ambassadors earlier, Mr. 
Sonu Kochhar, was expelled and what is 
happening with Mr. Srinivasan is no surprise. 
The question is, what will happen to Indians 
in Fiji? What arrangements have you made? I 
would demand that India despatch a task force 
of our Navy to be a standby in Fiji, and in 
case any Indian has to be evacuated or 
brought we should be in a position... 
(Interruptions). 

SHRI G.G. SWELL (MEGHALAYA): Sir, 
they are ....(Interruptions). 

SHRI SUBRAMANIAN SWAMY: What 
is the matter with these people? He is not 
even a member of the Naitonal Front and he 
is making so much noise. (Interruptions) 

SHRI G.G. SWELL: They are not Indians. 
They are Fijians. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Please 
conclude. 

SHRI SUBRAMANIAN SWAMY: I do 
not know whether they are Fijians or not. 
They are being discriminated against because 
they  are of Indian origin. Therefore, I 
demand that India despatch a task force of 
our Navy to be on a standby basis in Fiji, and 
if any Indian gets into trouble or if there is 
genocide or massacre we should be in a 
position to intervene on that island. 

Finally, Sir, the Minister makes a statement 
that the Government of India is firmly 
resolved to continue its support for 
democratic movement in Fiji. What 

does it mean? Will it at least be the amount 
you did for Angola, the secret funds  that you 
furnished in South Africa, Namibia? At least 
that much should be done for the democratic 
movement in Fiji. 

Thank you. 

SHRI KAPIL VERMA (UTTAR 
PRAPESH): Sir, I am very glad that the entire 
House and the entire nation has condemned, 
and is condemning, the action of the illegal 
and racist Fiji regime in ordering our Mission 
to be . closed down  I would like to know 
whether adequate measures are being taken to 
protect the interest of Fijians of Indian origin, 
and to ensure building up a really strong 
'India Interest section' in the Embassy which 
will look after them. Now, I hope the Minister 
must have decided by now which country is 
going to look after out interests. I hope he will 
tell us the name. 

I also want to know from the Government 
whether the Government is in touch with the 
Secretary-General of Commonwealth, the 
leaders of the Non-aligned movement and the 
various leaders of important friendly 
countries, our friends in the United Nations, 
to apprise us fully of developments, serious 
developments, that have taken place, so that 
public opinion and opinion in, the world 
forums may be generated, may be mobilised, 
in favour of our case on this question. 

6.00 P.M. 

Sir, I also want to know whether, after all 
these things, which have been happening 
since 1982,, after our High Commissioner was 
declared persona non grata and after all their 
deeds, the Government could not anticipate 
this decision of this illegal action of Fiji 
Government. Had the Government of India 
thought of any counter or preventive measures 
at that time? I also want to know what 
measures and what steps you are going to 
take—I will not talk about the secret funds—
to strengthen 
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the democratic movement in Fiji and 
patieularly to protect the interests of those 
people. This is just like apartheid and they 
may take still more repressive measures. 

Lastly, I would like to ask whether any 
country not very friendly to us has 
encouraged Fiji to take this step. Whatever 
has happened in South Africa, India has been 
in the forefront of their movement for the 
entire humanity and has been carrying on the 
fight successfully. What is the Minister's 
appreciation on this issue? What are his 
doubts and what is his information about it? I 
am a layman. I do not know much. (Time 
Bell) The Minister may be having information 
from all sources. I hope the Minister will 
reply to my question and particularly about 
the steps he is going to take to protect the 
interests of the people of Indian origin. What 
is he going to do to mobilise public opinion 
all over the world? Thank you. 

DR. NARREDDY THULASI REDDY 
(Andhra Pradesh): Mr. Viee-Chairman, Sir, it 
is alarming and surprising to note that a 
country with a population of 7 lakhs is 
challenging and threatening a country with 80 
crores of people. With painful heart, I regret 
to say that the Government of India, whether 
it is the past Government which ruled the' 
country for 40 years or the present 
Government, has neglected and is neglecting 
the people of Indian origin overseas. Sir, the 
Government of India cannot decline its duty 
towards the Indians overseas. These Indians 
are victims of historical circumstances and of 
colonial British rule. The Britishers have 
cargoed the Indian labour to most parts of the 
world. So, the Government of India has a 
duty to safeguard the interests of the Indians 
overseas. I would like to know whether there 
is any strategy evolved by the Government of 
India to safeguard the interests of the Indians 
overseas. 

Sir, I would also like to know whether the 
Government of France is helping the 

present Government of Fill by  supplying 
arms. If it is so, has the Government of India 
discussed this issue with the Government of 
France? How many people of Indian origin 
have migrated from Fiji to India and to other 
countries? Where are they arid what is there 
future in India? Will the Government of India 
take this issue to the United Nations 
Organisation, to Commonwealth and to Non-
Aligned Forum? 

Sir, Australia and Newzealand are adjacent 
to Fiji. What is the reaction of the 
Governments of Australia and Newzealand 
towards this issue? Has the Government of 
India discussed this issue With the 
Governments of Australia and Newzealand? I 
would also like to know whether there is any 
proposal to mobilise international fund for 
restoring democracy in Fiji and for 
eradicating racial discrimination in Fiji. 
Thank you. 

PROF. CHANDRESH P. THAKUR 
(BIHAR): Mr. Vice-Chairman, Sir, by 
reading the statement of the Minister, 
particularly page 2, one is left with an 
ambivalent feeling—there is a sentence—
about the commendable manner in which the 
members of our Embassy in Suva have 
discharged their duty. I am not sure if I am in 
a position to comment one way or the other. 
But as a respresentative of the people and a 
citizen of this country, I am curious to know: 
How do you judge the contribution in terms 
of net outcome or the simple activity and 
effort? It will be less than honest and fair to 
say that the people in the Embassy there, are 
not responsible. It is the political direction of 
the Government which helps or hurts their 
effectiveness. Now, Mr. Vice-Chairman, Sir, 
the problem is that the Minister of External 
Affairs, at a personal level, is a fine and 
likeable person. But about his presence in the 
non-performing Government, there are no two 
opinions. That we arc discovering everyday. 

THE      VICE-CHAIRMAN      (SHRI 
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BHUVNESH CHATURVEDI): Do you 
require any clarification on this also? 

(Interruptions). 

PROF. CHANDRESH P. THAKUR: Sir, 
the development in Fiji is a clear testimony to 
the fact that the Government is collapsing in 
terms of its capability to pursue its external 
affairs. Of course, in domestic affairs, things 
are in a much more of a mess. 

Mr. Vice-Chairman, Sir, the voice of India 
until recently was heard with great respect in 
the comity of nations. Today, India is in a 
pathetic state. Events large and small bypass 
us. We keep looking helplessly in  the face of 
events where we have our stakes also. Fiji and 
the British Guayana are the two countries 
where people of Indian origin has a 
dominance in the population. They had a 
majority status. And they have been relegated 
to the second position, and as one of the hon. 
Members was saying, in Fiji they are likely to 
move to a third level position in the country. 
Now, a popular Government was over-thrown 
and a military dictator, Mr. Rabuka took-over 
charge and established his military rule. 

Sir several issues are involved here. Of 
course, many Members have said about the 
life and property of the people of India... 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Do not repeat 
that. 

PROF. CHANDRESH P. THAKUR: Mr. 
Vice-Chairman, Sir, unless I preface with a 
few things, the effectiveness of the questions 
and the sharpness of the questions will not be 
there. Sir, you are an expert on international 
affairs, and you understand. 

THE- VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): You excuse 
me  Kindly be brief. 

PROF. CHANDRESH P. THAKUR: Sir, 
the second is the state of democracy in island 
States in general, and Fiji in particular. The 
third is the semblance of 

respect for civil international relations, pursuit 
of civil international relations, and the fourth 
is the resurgence of blatant form of racialism 
in a country where Indian people, population-
wise, count a major status, and at the same 
time the pursuit of our external relations at the 
Government of India level. 

In this context, Mr. Vice-Chairman, Sir, 
specifically I would like to seek clarifcations 
of the hon. Minister on these points: Are the 
people of Indian origin, in terms of their life 
and property, safe because there are rumours 
that in hordes they are trying to migrate to 
Australia and New Zealand or wherever they 
can find asylum or whatever? Is there some 
way to stabilise their exodus and give them a 
protected life and living, if not directly, 
through the help of the regional powers? 
Secondly, is there any relief possible within 
the framework of international law or / and 
world body to see that this kind of unilateral 
decisions for the closure of diplomatic 
missions is not taken in some other situations 
also? If not, will the Government of India try 
to negotiate such a process within the 
international framework through legal or UN 
system that no such decision is replicated in 
other countries? Thirdly, Mr. Vice-Chairman, 
Sir, we are curious. We have good relations 
with Australia and New Zealand—economic, 
political and all kinds. And they are regional 
powers. At one stage, in the first round of 
Rabuka episode, they showed some active 
interest. Has it dampened? Have they started 
calculating their immediate self-interest in 
total disregard of the interest of people of 
Indian origin or respect for the pursuit of civic 
international relations or are they still in a 
position to, sort of, contribute on the lines the 
Government of India would like them to 
contribute? Lastly, Mr. Vice-Chairman, what 
is being done—I would like to know very 
specifically from the hon. Minister of External 
Affairs and his bosses—to retrieve the 
familiar voice of India in international affairs, 
which has become  feeble,  as we  have  
discovered 
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since the last several months in different parts 
of the world? Thank you. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Before I call 
upon the next Member to seek clarifications, I 
would like to inform Members that no further 
requests for clarifications will be entertained. 
Shri S.S. Ahluwalia. 

SHRI G.G. SWELL: Sir, what about me? 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Your name is 
there. Don't worry. 

 

 

SHRI G.G. SWELL: Mr. Vice-Chairman, 
Sir, in the first place, I would like to 
congratulate the hon. Minister on this very 
bold, but dignified, statement. I hope, this 
boldness and dignity will continue and that he 
will not lend his ears to hysterical, scatter-
brained, utterances of people like Shri 
Subramanian Swamy. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Kindly don't 
say that. Kindly seek clarifications. 

SHRI G.G. SWELL: I am coming to the 
questions. The Minister has said... 

SHRI PASUMPON THA. 
KIRUTTINAN     (Tamil    Nadu):     Shri 
Subramanian Swamy has to be corrected. 

SHRI G.G. SWELL: The Minister has said 
that the Government in Fiji is illegal. He has 
also said that it is disturbed by the strength of 
the democratic movement in Fiji. I take it that 
what the Fiji Government has done to our 
embassy there is an act of desperation and we 
as a big nation should not take it as an insult, 
we should take it as a badge of honour 
because it is an affirmation of out continued 
struggle against apartheid and racial 
discrimination. But there are a few 



315     Statement [RAJYA SABHA] by  Minister      316 

[Shri G.G. Swell] questions which I 
would like to ask the Minister. He has very 
delightfully said about what steps we should 
take. He said, we shall continue to avail 
ourselves of every opportunity of voice our 
opposition to racial discrimination. I say, that 
is not enough. We have to remember that what 
is happening in Fiji is not the question of 
Fijians of Indian origin, but of Fijians 
themselves. It is the struggle of the people of 
Fiji both of Indian origin and of native origin 
against an illegal military rule and this is what 
we are going to do. We have seen what a 
change economic blockade and arms embargo 
has brought about in a country like South 
Africa. We have seen the change in Namibia 
as a result of economic blockade and arms 
embargo. Fiji, a small country, cannot survive 
if there is a little pressure like that. Our trade 
is cut off, but I would like to ask the Minister 
whether he has entered into a dialogue with 
certain countries, especially the neighbouring 
countries to Fiji like Australia, New Zealand 
and other democratic countries, friendly to us 
that they will not lend any... (Time bell rings). 
I would not like to be disturbed. If you disturb 
me, my chain of thought is disturbed. I would 
like to know whether the Government has 
taken any steps together with other countries, 
especially the countries neighbouring Fiji, like 
New Zealand ... (Interruptions). I will not like 
to be disturbed. I will like your officers not to 
disturb you. I am concluding. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): It is a 
continuous process. Please, do not mind it. 

SHRI G. G. SWELL: I would like to know 
whether you have entered into a dialogue with 
countries around Fiji, especially New Zealand 
and Australia because without the support of 
Australia, New Zealand and other countries 
like that, Fiji cannot survive, whether you 
have done that, whether you are going to do 
that. If you have done that, has there been any 
result? I think this is the kind 

of thing we should do If necessary, you can 
raise this question in other forums. NAM is 
there, Commonwealth is there. You could do 
a lot to restore democracy in Fiji. It is not a 
question of Fijians of Indian origin, it is a 
question of restoring democracy in Fiji. 

Mr. Vice-Chairman, one small question 
relating to diplomatic relations. Fiji has 
closed down our High Commission in Suva. I 
am sure that Fiji has some kind of 
representation in our country also. Are we 
taking any action by way of retaliation 
diplomatically to close down the Fijian 
representation here? We are not aware about 
that. The Minister may kindly explain. 

Lastly, we have some interest in Fiji. Have 
we entrusted the interest of India to any other 
Embassy in Fiji? In that case, I would like to 
know which country's embassy is looking 
after our interest in Fiji, in Suva. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Shri Ram 
Naresh Yadav. Before you start I will invite 
the attention of the House that there is one 
more statement and everybody would be 
interested to hear it. It was to be given 
yesterday. So I think the House would be 
interested in knowing as to what is happening 
in cyclone-hit Andhra Pradesh. That is why I 
am only requesting you to seek your 
clarifications in two minutes each. 

 



317        Statement [24 MAY 1990] by Minister       318 

 



319        Statement [RAJYA SABHA] by Minister        320 

 
SHRI V. NARAYANASAMY 

(PONDICHERRY): Mr. Vice-Chairman, Sir, 
I will not take more than two minutes, I may 
say beforehand. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Two minutes 
only. 

SHRI V. NARAYANASAMY: I have 
already said that I will take two minutes only. 

Sir, it is quite unfortunate that the Fiji 
Government has unilaterally declared that the 
Indian Embassy officials have to vacate Fiji. I 
will straightway go to the points and I will put 
my first question to the honourable Minister 
for clarification. I want to know whether, 
before taking this decision, the Fiji 
Govememnt called the Indian Embassy 
officials and had a discussion with them. 
Before taking this unilateral decision on the 
matter, did the Fijian Government discuss, 
formally or informally, the issues relating to 
the charges that have been mentioned in the 
statement, with the Indian Embassy officials? 
Secondly, Sir, the honourable Minister has 
stated in his statement that "The racist 
policies of the illegal regime are unacceptable 
in this day and age." It is quite 
understandable. India is the champion of 
raising the voice against racist designs in the 
world. We have shown much interest in South 
Africa, since people of Indian origin are 
living there  also.   But in  a  country  like  Fiji 

where the Indian population is more than that 
of the local Fijians, the same amount of 
interest has not been shown there. 

Sir, my charge is that the Ministry which 
the honourable Minister is heading has had no 
sense of direction since the National Front 
Government took charge. The reason is this. 
The Deputy Prime Minister goes to Australia 
and, after his return, the Australian 
Government sells its Mirage fighter planes to 
Pakistan. Sir, it is quite surprising how the 
Government holds talks with Australia. 
Pakistan has a cdnfrontationist approach 
towards India and, Australia, after the Deputy 
Prime Minister's return from Australia, 
supplies Mirage planes to Pakistan. 

DR. YELAMANCHILI SIVAJI (Andhra 
Pradesh): We are discussing about Fiji. How 
do you go to Pakistan and Australia? 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Let me 
advise him, please. 

SHRI V. NARAYANASAMY: Sir, the 
connection, I would like to say, is that Fiji has 
good relations with Australia, trade relations 
with Australia and allied countries. That 
being the case, I wonder whether the supply 
of the Mirage planes to Pakistan by the 
Australian Government has any meaning or 
not. 

Apart from that, Sir, the final point that I 
would like to make is that the persons who 
are doing excellent service in the External 
Affairs Ministry, have been sidelined by this 
Government. I mention the example of Mr. 
S.K. Singh who was doing an excellent job in 
developing our relations with Pakistan. He 
has been unceremoniously removed from 
service.  (Interruptions) 

THE      VICE-CHAIRMAN (SHRI 
BHUVNESH   CHATURVEDI): Please 
conclude. Mr. Narayanasamy, don't 
break your promise. 

SHRI V. NARAYANASAMY: I am 
concluding. I say, Sir, this Government 
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has no foreign policy of its own, and, 
therefore, it is failing on all fronts in relation 
to various countries. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): We are 
concerned only about Fiji at present. 

SHRI V. NARAYANASAMY. About Fiji 
I put two questions to the hon. Minister: 

One, were discussions held formally or 
informallly with the Indian Embassy people 
by the Fijian Government before taking the 
decision? 

Secondly, has your intelligence failed in 
understanding the mind of the Fijian 
Government when they announced that the 
Indian Embassy people would have to 
vacate? 

Thank you. 

 

 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): I Welcome and 
strongly support the statement of the hon. 
Minister on Fiji which has been circulated 
today. I further say that Fijians of Indian 
origin are patriotic nationals of Fiji and they 
would be second to none in safeguarding the 
sovereignty and integrity of that country. 

However, there are some questions which I 
would like the hon. Minister to answer. They 
are: 

First, whether Fiji has any kind of a 
mission in Delhi in reciprocity and whether 
the hon. Minister would think of taking 
appropriate diplomatic action in response to 
what Fiji has done to our mission. 

Second, it is a fact that many democratic 
regimes are overthrown resulting in despotic 
rules as has happened in Pakistan, Burma, 
Chile and so many other countries. Will the 
Government of India make a policy to appose 
such regimes which are undemocratic in 
future also wherever that takes place as a 
commitment to the policy adopted in respect 
of Fiji. 

Third, I would like to know whether the 
hon. Minister would explore the possibilities 
of enlisting the support of some other 
countries to deter Fiji from continuing in its 
present policy, which is undemocratic and in 
saving the interests of the Fijians of Indian 
origin. 

I would like the hon. minister to make his 
comment on these. 
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THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Before I 
invite another hon. Member to seek 
clarifications, I would invite the attention of 
the House to the fact that the hon. Minister, 
Mr. Nitish Kumar, was to make a statement 
regarding the situation arising out of the 
cyclonic storm in the Bay of Bengal. Is it the 
sense of the House that it can be postponed 
till Monday? 

SEVERAL HON. MEMBERS: Yes, Sir. 
DR. NARREDDY        THULASI 

REDDY: No. It is very unfair. 
DR. YELAMANCHILI SIVAJI: Sir, 

cyclone is national calamity which has taken 
place in Andhra Pradesh. Several suo motu 
statements have been made in this House and 
in the other House almost every day by one 
Minister or the other and clarifications are 
sought after that. Why can't we have a short 
duration discussion on Monday on cyclones? 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Let that be 
considered by the Chairman. But this is 
regarding the Statement. 

DR. YELAMANCHILI SIVAJI: It 
requires a full-fledged debate in this house. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Please take 
your seat. For a short duration discussion, 
you kindly move that formally. This is a 
different thing. We are talking about  the 
Statement of the Minister. 

DR YELAMANCHILI SIVAJI: Sir, you 
can convey our sentiments to the Chairman 
for his consideration. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): But it will be 
in the interest of the hon. Members to move it 
separately. 

Now, Mr.  Raj Mohan Gandhi. 
SHRI RAJ MOHAN GANDHI (Uttar 

Pradesh): Mr. Mathur was asking whether   
Fiji   has   been   raised   at   the 

Human Rights Commission. I had the 
privilege myself in March this year of 
conveying the feelings of the people and the 
Government of India at the Human Rights 
Commission. 

I would like to ask three questions for the 
Minister to answer. 

Now that the Embassy has been shut down, 
can we find a way of assuring our friends in 
Fiji—both Fijians of Indian origin and the 
Fijians of indigenous origin —that we stand 
by them? And what will be the role, in 
particular, of All India Radio in that regard? 

Secondly, the question that Prof. Swell and 
Shri Kapil Verma asked was: which Embassy 
will look after practical problems? These are 
regarding travel visas, Air India, remittances 
etc. 

Thirdly, since the late Dr. Bavadra was 
such a great heroic figure working for a 
multi-racial Fiji and there are many 
supporters and followers of the late Dr. 
Bavadra, is the Government obtaining 
statements from these indigenous Fijians also 
who want to fight for a multi-racial Fiji to 
support our diplomatic efforts all over the 
world—in Africa, in the Pacific, in the Asian 
region and elsewhere—for the sake of a 
multi-racial Fiji? Thank you very much. 

SHRI SANTOSH BAGRODIA 
(Rajasthan): Just straightway I will ask 
questions. Is the Government aware that the 
Asia-Pacific policy has completely failed? If 
so, what further actions the Government 
wants to take so that this policy can be 
further improved and relations with Australia 
and New Zealand can also be improved? It 
might help to put further pressure on Fiji in 
due course. 

Second, when our Ambassador in Fiji was 
called, since then no replacement was 
allowed and many displeasure notes have 
been sent to our Government. May I know 
whether you have taken note of it? Was it not 
realised by the Government that this was 
enough indication for further action by the 
Fijian Government? 
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Third, recently, Sir, arms are not being 
supplied by anybody in the world to Fiji 
because they are being used against the 
Fijians of Indian origin. But some arms were 
smuggled and Australian customs have 
seized them. May I know whether our 
Government has taken note of it, taken 
cognizance of it. If so, what action the Indian 
Government has taken and if not   why not? 

Fourth, Dr. Thulasi Redtiy has rightly said 
that a small country like Fiji with 7 lakh of 
people is challenging us. I can understand 
that because when the country is weak, of is 
considered to be weak then all the countries 
are going to challenge it. Has the intelligence 
of our Government failed in the opinion of 
our Minister? If so, is it going to take any 
action against responsible officers? 

Fifth, how many ethnic Indian places in 
Fiji have been burnt or attacked by 
indigenous Fijian Methodists in Fiji specially 
in the State of Lautoka during the last two 
years? What steps the Government is taking 
for the safety of life and property of the 
Fijians of Indian origin who are otherwise in 
majority in Fiji? 

Sixth, will the Government ask for 
sanctions from different countries of the 
world against the Government of Fiji in view 
of their apartheid and discriminatory policy 
against the people of Indian origin? If 
necessary, would the Government take any 
military step also to save the people of Indian 
origin? 

Sir, the Minister has made a statement 
wherein he has said that India will continue 
to mobilise world opinion. I would like to 
know which other country is supporting us in 
this effort. Thank you. 

SHRI ASHIS SEN (West Bengal): Mr. 
Vice-Chairman, Sir, a disturbing situation 
has developed and no doubt we are worried. 
Fiji is a very small country, a multi-racial one 
having almost about 14 lakhs of people of 
which 50 per cent appear to be of Indian 
origin. Now there has been coup after coup. 
Who were the 

people behind it? It is a small country in 
relation to the country against which it is 
taking action. Wherefrom it is getting that 
courage? There must be somebody behind it. 
Will the Minister kindly tell us any 
intelligence report as to who are the people 
behind it because the Navy and all that is 
being talked about? 

Now one thing is the people of Indian 
origin who have settled down there. Another 
is the question of Indian citizens. Who are 
the people we have to be worried about? The 
Indian citizens who are there. What is the 
attempt being made for the protection of their 
lives and property. A distinction must be 
made about the ethnic population of Indian 
origin there. They are basically settled down 
there. They are Fijians. This distinction 
should not be forgotten. That is why I feel 
that particular attention has to be paid to the 
people who are Indian citizens. What 
protection has been given to them? 
(Interruption). Are you in touch with 
Australia and New Zealand? On this point, I 
share the views of others. I need not take 
much time. We should take up this issue in 
international fora. I join others on this aspect. 
But it is preposterous to talk about sending 
our navy there. This sending of navy is done 
by the U.S. to build up tension. I do not 
know whether we have any link there. But 
India does not do that and India should not 
do it either. That is the suggestion I make as 
a counter to what Mr. Subramanian Swamy 
said. Thank you. 

SHRI JOHN F. FERNANDES (Goa): 
Thank you. Mr. Vice-Chairman, Sir, the 
development in Fiji is shocking and is to be 
strongly condemned, not only by India but 
by other nations of the world as this is a blot 
against democracy and humanity. When 
racism and apartheid are being dismantled in 
South Africa, it is shocking to note that 
racism is sought to be initiated in Fiji 
towards the end of the 20th Century, that too 
to throttle democracy. Sir, I want to know 
from the hon.  Minister whether the  
Government 
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[Shri John F. Fernandes] 
have taken up the matter with the United 
Nations as this is a flagrant violation of 
human rights. I would also like to know 
whether they would take up this issue in the 
NAM and in the Commonwealth to exert 
pressure on Fiji to restore democracy. I would 
also like to know from the hon. Minister 
whether they have contacted Australia and 
New Zealand who are the main trade partners 
of Fiji to impose economic sanctions. Thank 
you. 

SHRI GAJ SINGH (Rajasthan): Thank 
you, Sir, for giving me permission. When the 
Minister was out, I had made a special 
mention on Fiji. I would like to draw his 
attention to a report on Radio Australia about 
video cassettes being shown by Indian 
officials to prominent citizens in Fiji on the 
invasion of the Maldives by the Indian troops. 
I would like to know whether it is correct and 
if so, what was the purpose behind this and if 
it is not correct, then what action should we 
take to prevent such a story being put out? 
Thank you. 

 
SHRI I.K. GUJRAL: Sir, with your 

permission, may I make my reply tomorrow? 
THE VICE-CHAIRMAN (SHRI 

BHUVNESH CHATURVEDI): Yes. 
Tomorrow. Now, Mr. Sivaji also would like 
to take a minute. 

DR. YELAMANCHILI SIVAJI: I would 
make only one point. Fifty per cent of the 
population there are of Indian origin. That 
population migrated to Fiji during the British 
regime. The then Colonial regime took away 
Indians to many countries throughout the 
British colonies, to places like Uganda and 
other places, to lay roads, railway lines, 
mines, etc. The same situation as we have 
now occurred in Uganda also when Idi Amin 
was there. Because the Indian population was 
holding Her Majesty's passports,  they came  
back  to  England 

and England accepted them. In this particular 
situation, the population of Indian origin 
happens to be holders of Her Majesty's 
passport. Is there any dialogue between 
England and India for the betterment of the 
Indian population that is living in Fiji? I 
would like to know this from the hon. 
Minister. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): The hon. 
Minister has to go for an urgent meeting and 
he has requested that he may be permitted to 
reply tomorrow. I hope it has the approval of 
the House. 

ALLOCATION      OF      TIME      FOR 
DISPOSAL        OF        GOVERNMENT 

LEGISLATIVE BUSINESS 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): I have to 
inform Members that the Business Advisory 
Committee, at its meeting held today, the 
24th May, 1990, allotted time for 
Government Legislative Business as follows: 

Business Time Allotted 

Consideration and passing of the 
following Bills:— 

1. The Constitution (Sixty-        3 hrs. 
Sixth Amendment) Bill, 1990. 

2. The Constitution (Sixty-        2 hrs. 
Eight      Amendment)      Bill, 1990. 

3. The National Commission     3 hrs. for 
Women Bill,  1990. 

4. Bill regarding granting of     4 hrs. 
statehood to Delhi. 

5. The Lokpal Bill,  1989. 4 hrs. 
6. The Prasar Bharati 4 hrs. 

(Broadcasting Corporation 
of India) Bill,   1990. 

The    Committee    also    recommended 


